
NATIONAL COMPANY LAW TRIBUNAL

C.P No. s3ol(MAHI/2017
M.A. No.499/2017

CORAM: Present: SHRI M. K. SHRAWAT
N{EMBER (J)

SHzu BHASKARA PANTULA MOHAN
MEMBER (J)

ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF
THE NAT]ONAL COMPANY LAW TzuBUNAL ON 03.11.2Oi7

NAME OF THE PARTIES Ashok Chellaram Manik & Ors.
v/s.

Manik Engineering Pvt. Ltd. & Ors.

SECTION OF THE COMPANIES ACT: 241-242 of the Companies Act, 2013
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1. The Learned Representatives of both the sides are present.

2. A mention is made in respect of the petition and informed that the petitio#is
served on the Respondents.

4, However one M.A. is also mentioned and the petitioner is praying for
I r" +nc'H 'nad- interimfgs well as decision in the M.A.

5' However, due to non-availability of the senior Advocate of the Respondent

seeking adjournment. Granted.


